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• 1rKflamakumar for the applicant. 	. 	 '. 

Mr A5it Narayanan, ACGSC for respondents by proxy(r 'Krishna 
Kumar) 
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The 	 counsel for the ièsponnts undertakes 

• . to file counter afiavit, within 3 weeke ih copy to 

the learned counsel for the, applicant who may file rejoLnder 

if,  any4 uk.thin I weak thereafter. 

List for f.i.na3 hearing before Division ench on 

5 4 4,91. 5inca the examination.is tobe held in'iay, 91, 

the question of granting inter.m relief at this ste 

ddos ot arise. 

AIM 

•.....:Ar VR .mhtha Nair for 
1Lr,  tlflniraj 	r.pnta(wxy). 	,. . 	 . 
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learnwJ cL for Lhe r parcknto unt3ke 
t ?ilo dOUOtOr e1fLdiLt t.ithin It days uith . 	 py, to thG 

e~pplicaoto • 	•j 	 if anY #  wi thin 

theeaPtor., 	 . 	 . 	 . 
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Mr. Ajit Narayanan ACGSC for the respondents ,. 

The respondents were given time to file counter 

' affidavit. Whenthe case was, taken up today for final. 

hearing the respondents have not filed counter affidavit' 

They seek moe time. Counter affidaivit is to be filed 

ithi One month with a copy to the applicant who may file 

rejoinder.if any within two weeks thereafter. • List for 

• • final hearing on 24.6.91. 
Copy of the order be given to c9unsel .  for respondent 

by hand. 
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Mr. V R Ramachandran Nair for the apiicant 

Mr. Ajith Narayanan for respondents by proxy 

The learned counsel for the respondents seeks 

some time to file counter affidavit and undertakes to 

do so within four weeks with a copy to the learned 

counsel for the applicabt who may file rejoinder if 

any wibin two weeks thereafter. List for final h&LL 

on 13.8.91. 

24.6.91 

13 • 8.91 	 SPM&AVH 

Mr.Ramachandran Nairf or applicait. 

Mr.Ajith Narayanan-ACGSC 

The learned counsel for the zespondents wishes 

tofile acounter affidavit. He may do so within foUr 

weeks with a  copy to the learned counsel for the ali cant 

who may file rejoinder if any w ith:b one week thereafi er. 

Lidt for final hearing on 7.10.91. 
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The learned t  counsel for 	the 	respondents 	submits 	that 	in 	the 
.s 	listed from Si. 	No. 	t'4 to 39 in' today's- cause 	list 	which includes 
present application 	they propose., to file. a common . reply. . For this 

y seek 3 weeks time. 	We grant 3 weeks time to file and ' two weeks 
the 	applicant 	to 	file 	rejoinder, if 	any, 	thereafter.. --o 	the 	receipt 

the copy of the reply. 

Let this case be listed for completion of pleadings before 
gistrar on .17/12/91.. . 

12/11/91 

RC 

Both sides presont. 

xx 
The- counsel, for respondart,s submits that, a 

joint- counter.af?..ida.Vit..Will..be filed in all these 

cases : Ujth.jfl 3weeks. The., counsel. for applicant 

mayfile.rejOiflder within one. ue'ek. Call0nl01.92. t  

V 
17.12.91. 

RC
4 - 

None appears. 
several 

No counter has been filed dsspiteoppertunities. 

H Accordingly list before the Bench for further directiorn 

I ' on 20302. 

31.1 .-2. 
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2.92 .Mr.Rajendrafl Nait/4r.RaflikUiflar through p 
Nr.Sugtanapalafl th.roxy,44r.Zjith Naraya 

,}ard.N.P. allowed. Counter affidavit eritiofled 

therein will be releVar 	this case also. Jar in 

art.'1List fo'frthètheariflg on 28.2.92(AN),. 

27.2.92 	 ' 

2.92 	(counsel as above) 

We have heard the argument bfthelearflE 

lcou'tv el for both the parties. In-the interest of 
	

tice 

aM considering that a Vital qaestiofl in all these ases - 

are involed we have admitted all the applications md. 

condone the delay if tkre has been in any. one of jhem 
In certain cases wex are told that representations are 

not been filed. bo isidéring that the- issues invoved 

are identical we- need not delay: tle matters in t hi4 

appiiCtiofl )' going through the, fornaltty of .requ4ing 

applicants' £ ile arresentatiOfl especially when 

idétitiCa1 apliCatiOfls. 'are pendg befre us. 

Accordingly the objection regrdiflg 

SUjSSOfl of representation is also werruled. 

JUDGMENT ON 31.3.92. 

.28.2.92, 
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